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BEFCRE THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH
CIRCUIT SITTING AT NAGRUR

S.0-38/91 (0 A 4657?!)

T AL e

1. Harad Janbaji Ghodeswar, \
2. Ashok Bhikaii Belsare
3. Dnyaneshwar Bapurao Wandhare

4, Dharamdas Ramdses Ramteke

A)]l residents of

Railway Qtr.'K',

Near Ruilway Crossing,

Chandur Railway Rigx

Dist.Anravati 444 904 - +e Applicants

V&,

1. Union of Indisa .
throuzh
General Manager,
Centrgl Railway,
Bombay V.T.

2. The Divisional Railway Managzer,
Central Railway,
H a@pur *
%, The Divisional Bngineer(Nerth)
Central Rallwuy,
Hagpur. : + +. HRespondnets

Coram: Hon'ble Shri Justice U.C,3rivastava
Vice~Chairman

“Hon'ble Shri P.S,.Chaudhuri,
Member{A)

Appearances:?

1. Mr.R.Ahgad
Advopcate for uhe
Applicant,

2. Ms.Indira Bodade
Counsel for the
Resp ondents,

_ORAL JUDGMENT: Date: 14=7=19%1

iPer U.C, mPquStan Vlcenﬁhalrmanﬁ

A8 a very sport guestion is
k?
involved in thl$ case after hearing the

counsel for both the sides we are asdmitting

ool LY
this application/disposid) of[flnall} .
“w 6 -,
24 This is anjapplication against
the transfer order, Thé?@pplicants who are
Géngmen have appraaéhég this Tribunal against
their transfer from Chéndur in the 3tate of
’ i L2/
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Maharashtra to Betul in the State of Madhya
Pradesh, The applicants grievance is that

they have been transferred out of turn as a
result of some quarrel with the Supervisor.

It is their contention that they had earlier bee
transferred and very soon they are being L—

transferred again.

3 Transfef ig an incident of service
and we do not propose to interfere with every
transfer. But in this case we have perused the
record and also fsun& that the Supervisor has
also béen transferreé. Learned counsel for the
Railway Administration has zlso stated that
it will be possible for the railway administra-
tion to transier ‘themi to some place in the Sl'a,éa of
Maharashtra #wie itself. “

- 4
4, Taking into considzration the
facts and circumsuances 0f tThis case we direct
the respondents that instead of transferring the
applicants to Betul in Madhya Pradesh they may be
transferred in the State of Mabhraahtrm which may

be near Ifrom the present place of posting and

may not be far away from i%.

D With this observation the application
stands disposed pf. The earlier transfer ordér

stands cancelled in wier of our above observation

and frefh; transfer order may be passadéﬁ ﬂ&.vegﬁondbnts

So desire, ' i 4

{(F.5. CHAUDEIURI) {(U.C.SRIVAZTAVA)
Member{i) Vice~Chairman



BEFCRE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, CAMP AT NAGPUR.

e P 6480 o
0.A.465/91.

1. Narad Janﬁaji Ghodeswar,
2. Ashok Bhikaji Belsare,
3. Dnyaneshwar Bapurao Wandhare

4, Dharamdas Ramdag Ramteke

All residents of

Railway Qtr. *'K*, .

Near Railway Crossing,

Chandur Rallway,

Dist. Amravati 444 904. «+ Applicants.

1

Vs.

1. Union of India, through

General Manager,
CentralrRailway.,
BOMBAY V.T.

2. The Divisional Railway Manager,
Central Railway, Nagpur.

3. The Divisional Engineer {(North),
Central Railway, Nagpur. .+ Respondents.

Coram : Hon'*ble Shri Justice U.C. Srivastava, Vice Chairman.
Hon'ble Shri M.Y. Priolkar, Member (A).

Appearances

1. Mr.D.B. Walthare, I
Advocate for the applicant.

2. Mrs.Indira Bodade, Counsel
for the Respondentse.

CRAL JUDGMENT : Dated : 10.3.1992,

I PER : Hon'ble Shri U.C. Srivastava, Vice Chairman [

In this application the Contempt of Court Petition
has been filed by the applicants. The applicants ha¥z come
forward to this Tribunal on the order passed by this Tribunal

which has not been complied with.
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0.A.465/91.

2. The applicant who was posted at Chandur Railway
Station wastransferred to Betul. The applicant has
challenged the said order and this application was allowed
and the directions was given that he may be transferred

in the State of Maharashtra which may be near from the
present place of posting and may not be far away from it
and it was also observed that the fresh transfervorder may
be passed if the respondents so desire. The respondents
subsequently passed an order transferring the applicants
to Hinganghat Railway Station which we are informedm;ithin
the distance of 50 Kms. from Chandur Railway Station. The
applicants contended that the order passed by the Tribunal

has not been complied with infact in asmuchas they have been

'’

posted at the place which mayﬁbe near to Chandur. It is

4 —
for the concernedeé=the transferring authority to transfer hem

R

at the suitable placg.'ﬁmef ha¥e been transferred in the State
Hinganghat

of Maharashtra itself and/@wmrsux Rallway Station which isd
distance of 50 Kms. from Chandur and employee cannot have
his full choice in the matter of transfer and it cannot be
said that the orders.or directions issued by the Tribunal has
not cofnplied with,‘rhe7 could have been transferred to a place
which was nearer to Chandur and Hinganghat but it is for the
respondents to do or not to do so. It is still open for the
applicants to approach the Respondents to transfer them to
nearer place and merely because he has been transferred to
another place it cannot be said that~éa=hi;’c1ear case under
Contempt of Court Act has been made out‘;;d accordingly the
application is dismissed,

“?JLL L/

( M.Y. PRIOLKAR ) ( U.C. SRIVASTAVA )
MEMBER {(A). VICE CHAIRMAN.



